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Dated: 19" July, 2018

OFFICE MEMORANDUM

Subject: GST Refunds: Advisory No. 2 —reg.

Ref:GST Refunds Advisory issued videOM No. Pr.CCA/CCA/CBEC GST-IT/e-PAO Refund/33/2017-18
dated 4.06.2018.

The Advisory No. 1 was issued vide OM dated 4.6.2018 in respect of GST Refunds which are
sanctioned by the field CGST Commissionerates and are processed manually for payment by the field
Pay & accounts Offices through PFMS Portal. Certain practical difficulties have been reported to be
faced by the field Commissionerates in respect of GST Refunds especially in the matter of sanctions
issued by the State Tax Authorities.

2, A decision has been taken by the Government to observe 3 GST Refund fortnight from 16"
July, 2018 to 31st July, 2018 to liquidate the pendency of the GST refund claims by establishing
dedicated refund cell and helpdesk in each Commissionerates.

(A Press Release dated 16" July 2018 in this regard is enclosed.)

3. In a special meeting convened by Chairman CBIC, various issues relating to processing of
refund bills in the field Pay & Accounts Offices of CBIC were discussed. In the light of the decision
taken in this meeting, the following Advisory No.2 is issued to all concerned (Nodal Officers, Refund
Sanctioning Authorities, DDOs, Zonal Heads of Accounting Organisation and Pay & Accounts Offices of
CBIC) to ensure smooth and timely processing of the GST Refunds especially during the Refund
fortnight, from 16.7.2018 to 31.7.2018:

l. Submission of Refund Bills for sanctions issued by the State Tax Authorities:

In the Advisory No.1 issued vide O.M. dated 4.6.2018, it was mentioned that the Nodal Officer
declared by the CGST Commissionerates shall authenticate the sanction order for GST Refund (issued
by the State Tax Authorities) with his signatures and stamp. It was pointed out by the CBIC Authorities
that since there is one Nodal Officer in each of the CGST Zones; it is time consuming for him to
authenticate the sanctions of the State Tax Authorities with his signature and send it across to
different sanctioning authorities in the Divisions. It has been therefore, decided that the Refund
sanctions issued by the State Tax Authority shall be communicated through the Nodal Officer to the
sanctioning Authority of the concerned Division/ Commissionerates in terms of Para 6 of the Circular
No. 24/24/2017-GST dated 21.12.2017 issued by the GST Policy Wing of CBIC. However, after getting
such sanctions (RFD 04/06) through the Nodal Officer, the concerned Sanctioning Authority will sign
on it with the remarks “RFD-05 dated----- issued against this sanction”.

RFD -05 (Payment advise) along with the duly signed and remarked sanction (RFD 04/06 issued by
State Authority) will be sent in original to the concerned Pay & Accounts Office through DDO.
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